I Oral Answers

st TR WA qYwr ;o 99 W7 zE
THC® I o &, O Fymare sy
# avg F o F FIEd # F]
w1t & Fr fase & owom a@n smar
2 & gg S wrar £ T oaar vl
& ¥ fau  fodawa w92 § fggss
FTEH FTFIE TR §3qT &, a7 AEY,
gfz 781, @1 <@y vew HET S e
Fr mEew w9, AfF FHEEU W
FE€ AW A g ogF !

=t oo qat ¢ ofsew glEw
FHOT FaT E & ) @ AR ¥
gar st 8 f& ag e

% AAAIT q60 : EET ARG

st st | o T@Og,
AT W IT T AIeN T JET ;X
gy faegm safeziw At g, v
¥ gET @A FT YTH FEAT

Committee on Turkman Gate
Incidents

*g50. SHR] F. H. MOHSIN: Will
the Minister of HOME AT'FAIRS be
pleased to state:

(a) whether a fact finding Commit-
tee has been constituted to go into the
Turkman Gate incidents;

(b) if so, the constitution of the
Committee and the terms of
reference;

(c) whether the Committee will
not have as wide powers as a Com-
mission of Enquiry under the Com-
mission of Enquiry Act; and

(d) the reasons for not appointing
a Commission or ordering a judicial
enquiry into the incident?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). The Government of
India have appointed a fact finding
Committee in respect of progremmes
for slum clearance, removal of en-
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croachments, demolitions, beautifica-
tion etc., carried out in the Union Ter-
ritory of Delhi during the emergency
including the demolitions and the
firing incident in the Turkman Gate
area jn April, 1976.

The Committee consists of the fol-
lowing: —

(1) Shri R. C. Jain, 1.A.S.
(2) Shri D. K, Agarwal, 1L.P.S.

The terms of reference of the Com-
mittee are to collect all the available
information in respect of the follow-
ing matters:—

(i) the circumstances jn which
programmes for slum clearance, re-
moval of encroachments, demoli-
tions, beautification etc. in the Union
Territory of Delhi were decided
upon and came to be given high
priority during the period follow-
ing proclamation of emergency on
25th June, 1975;

(ii) the manner in which such
programmes were implemented and
allegationg in relation thereto;

(iii) the nature of the law and
order problems which arose as a
result of the implementation of
such programmes; and

(iv) in regard to the Turkman
Gate area, in addition to (i), (ii)
and (iii) =bove, the specific facts
relating to the firing that took
place on the 19th April, 1976 with
particular reference to:—

(a) the circumstances which
necessitated the use of force;

(b) the quantum of force used;

(c) the number of deaths as a
result of the firing;

(d) instances, if any, of loot-
ing of property or dishonouring
of women in their houses or In
the locality on that occasion;

(e) the arrengements made for
providing medica] relief to the
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persons injured in the course of
these incidents; and
<
(f) action taken on complaints,
it any, made in regard thereto.

(c) and (d). The subjects covered
by the fact finding Committee come
within the purview of the Commis-
sion of inquiry headed. by Shri J. C.
Shah, appointed by the Government
under Section 3 of the Commissions
of Inquiry Act, 1952. The fact find-
ing Committee has been constituted
to collect all the information in res-
pect of matters entrusted to it and it
is proposed to place the material col-
lected by it before the Shah Com-
mission. In view of this, Government
did not consider it necessary to order
a2 judicial] enquiry or to appoint a
separate Commission for the Turkman
Gate incident.

SHRI F. HL MOHSIN: The Home
Minister has stated in his answer thet
the fact finding Committee will col-
lect all information in regard to the
specific facts relating to the firing
that took place on the 19th April, 1976
with particular reference to the num-
ber of deaths etc....(Interruptions).
Evidently, this is a very serious in-
cident. ... (Interruptions): Some hon.
Members rose

MR. SPEAKER: Please sit down, I
am on my legs.

SHRI F. H. MOHSIN: I am thank-
ful to the Home Minister that he has
understood the seriousnesg of the in-
cident, but I am sorry to say that
while he has thought it proper to
appoint g Commission of Enquiry
to go into the death of one dacoit,
Sunder, he has not thought it pro-
per to appoint a Commission of En-
quiry to go into this incident, which
is a very serious one. This is a very
serious incident, otherwise I wouwld
not have put this question myself....
(interruptions). It is also a common
knowledge that the Turkman gate
incident was used by the Janata Party
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during its election campaign through-
out the country, but here the Gov-
ernment have not treated the Turk-
man gate incident with gll the serious-
ness. (Interruptions)., Neither a
Commission of Enquiry nor a judicial
enquiry hasg been ordered to go into
this incident.

MR. SPEAKER: If you do not put
your question, I will disallow the
question.

SHRI F. H. MOHSIN: I want to
put my question, but I do not know,
why the Janata Party members are
allergic to the question.... (Interrup-
tions). My question is, why the
Home Minister has not thought it
proper to appoint a Commission of
Enquiry to go into this incident con-
sidering that it is a serious one....
(interruptions).

SOME HON. MEMBERS rose—

MR. SPEAKER: Please sit down.
Mr. Mohsin, please put your quéstion;
you are provoking the Members by
not putting your question.

SHRI F. H. MOHSIN: My first
question is; why the Home Minister
has not thought it proper to appoint
a Commission of Inquiry or a judicial
inquiry into a very serious incident
of this nature when he has appoint-
ed a Commission of Inquiry into the
alleged murder of Mr. Sunder.

PROF. P. G. MAVALANKAR: Who
was in charge gt that time?

SHRI F, H. MOHSIN: My second
question is this. The Committee con-
sists of one IAS and one ICS officer.
1 want to know whether the Home
Minister has not thought it proper
to associatet a non-official with this
committee because ag all these se-
rious incidents have happened at the
instigation of some DDA officers, they
are likely to be protected by these
IAS and ICS officers. Does he not
think it proper to associate wu Judge
of the High Court for whom these
people have dlways a high regard?
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SHRI CHARAN SINGH: The hon.
Member opposite is wrong in assum-
ing that a judicial inquiry has been
ordered into the causes of death of
Mr. Sunder. No. It is a CBI in-
quiry. He has built up all his case
on the assumption that the inquiry
.that was ordered into the death of Mr.
Sunder was a judicial inquiry. So all
the arguments he has advanced after
that, fall to the ground.... (Interrup-
tions).

Secondly, a judicial inquiry was
not ordered into this incident because
it is merely a fact-finding committee
and all the facts jt finds will be pla-
ced before the Shah Commission it-
self. So, it was unnecessary. I only
said it.

I may add a word. 1 admire the
courage of Mr. Mohsin. ... (Interrup-
tions). Being himself responsible for
all these incidents, now he has the
courage to speak up and hurl charges
against the Janata Government....
(Interruptions).

SHRI F. H. MOHSIN: I have got
my second question.

I am thankful to the hon. Home
Minister for admiring my courage in
putting this question. But the Home
Minister has not thought it proper
to have the courage to institute a
judicial inquiry....

MR. SPEAKER: What is your se-
cond question?

SHRI F. H. MOHSIN: I want to
know whether this committee has
already begun its work and whether
it has got the same powerg as g com-
mission of inquiry to record evi-
dence .... (Interruptions). 1 know
that. Let him gay that.

I want to know whether it js only
a fact-finding committeg which s
to collect information and submit it
to the Shah Commission or whether
the Shah Commission can again go
into all these matters after receiving
the report’ of the Comittee.
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SHRI CHARAN SINGH: Although
the government is not expected to
give its opinion on a question of
law—it is a question of law whether
the judicial commission headeq . by
Mr. Shah will have the right to go
into findings of this fact-finding com-
mittee and take any other action as
it thinks proper—still, I will, with
your permission, tell my hon. friend
that the Commission will be free to
toke any steps it thinks proper for
airiving at the truth.

SHR! KRISHNA CHANDRA HAL-
DER: This Turkman Gate incident
took place in April 1976 when Mr.
Mohsin was Deputy Minister (Home)
....(Interruptions). What he was do-
ing—]1 do not know. Whether he was
ignorant or not, I do not know....

SHRI M. RAM GOPAL REDDY: Is
it a question, Sir?

SHRI KRISHNA CHANDRA HAL-
DER: I want to know if, after the
receipt of the report of the fact-find-
ing committee, it is found that the
Deputy Minister at that time, Mr.
Mohsin or the Home Minister, Mr.
Brahmananda Reddy....

SHRI SOMNATH CHATTERJEE:
Super Home-Minister, Mr Brahma-
nanda Reddy.

SHRI KRISHNA CHANDRA HAL-
DER:....are responsible for the fir-
ing at the Turkman Gate.... (Inter-
ruptions). What steps will the Gov-
ernment take in this regard? 1 want
to know the number of people who
died because of that firing? How
many people were wounded and the
total number of people evicted at the
Turkman Gate incident?

SHRI CHARAN SINGH: This Gov-
ernment does not know all the facts.
These facts are probably in the know-
ledge of Shri Mohsin.

SHR] HARISHANKAR MAHALE:
May I know when the Report of the
fact finding Committee will be sub-
mitted to the Government?
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SHRI CHARAN SINGH: I think
. they will do so early. No particular

date has been fixed.
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SHRI MOHD. SHAFI QURESH]: 1
am on a point of order.

MR. SPEAKER: There is no point
of order in question hour. Please sit
down.

SHR] MOHD. SHAFI QURESHI:
I would like to know whether you
are going to create a precedence in
this House that nobody can ask two
questions.

MR. SPEAKER: No, no. Unless
" other people are allowed you cannot
have preference.

SHRI MOHD. SHAF] QURESHI:
This side should also be given prefer-
ence,

MR. SPEAKER:
every side.

I am going to
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SHRI CHARAN SINGH: I have to.
repeat what have already said. The
Commission will enquire into all the
circumstances in which clearance and
removal of encroachment, etc. was
made in Delhi and the circumstances
in which these programmes were de-
cided upon and came to be given
high priority during the period fol-
lowing proclamation of emergency. I
think the specific question which the
hon. member has asked will fall with-
in this term of reference.

SHRI KANWAR LAL GUPTA:
What about abetment of murder? Hag.
any action been taken?

SHRI CHARAN SINGH: I may add
a word. Whatever is necessary and
is left out by this fact finding Com-
mittee owing to any deficiency in the
termg of reference can be looked into
by the Shah Commission jtself,
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SHRI CHARAN SINGH: This ques=
tion does not arise out of the main
question.
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SHRI CHARAN SINGH: He asked
about the conduct of Mr. R. C. Jain,
The judge of the Supreme Court him-
self appointed Mr. Banerjee to look
into the VIP land-grab affair and
they have come to the conclusion that
Mr. R. C. Jain was innocent and
there is no charge against him.
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PROF, P. G. MAVALANKAR: 1
want to ask the present Home Min-
istek whether he knows that Mr.
Mohsin was Deputy Minister of Home
Affairs when this serious incident took
place last year. I want also to know
whether the present Home Minister
knows that the then Deputy Home
Minister had replied in answer to
Mr. Somnath Chatterjee’s pointed
question in the Lok Sabha at that
time, and when at that time he made
a statement, he did not say that the
thing was serious at all.

SHRI F. H. MOHSIN; It is wrong.
I have never said that it was not a
serious thing.

PROF. P. G. MAVALANKAR: Sir
I would like to know whether it is
a fact that not only Shri Mohsin who,
at that time, was the Deputy Minis-
ter but also Shri Om Mehta and also
Shri Brahmananda Reddy and others
including the then Prime Minister
gave inadequate and misleading state-
ments before the House by not giving
the correct statement of facts and if
50, may I know from him whether, in
view of all this, the present Home
Minister, Shri Charan Singh wil] also
go into all these matters to find out
whether the then Home Minister had
given any wrong information?

If that were so, I want to know
whether he would come before the
House correcting the statement of
the' former Home Minister.

MR. SPEAKER: I dg not propose
to allow this question. (Interruptions)
You will, please sit down. If there
was any incorrect statement made,
there are other procedures and so,
this question will not be allowed.

PROF. DILIP CHAKRAVARTY:
Apart from the report to be received
from the Facts Finding Committee, is
he aware that certain crimeg had al-
ready been committed? In the Turk-
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man Gate incidents, the crimes were
committed against humanity. How
long is he going to wait for this?
Does he intend taking firm steps
against the! persons who committed
crimes against humanity?

SHRI CHARAN SINGH: As soon
as the report is received, Government
will consider what steps should be
taken.
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SHR]I F. H, MOHSIN: These words

should be expunged. (Interruptions)

MR. SPEAKER: Please, sit down.

The hon'ble Members should not use

harsh words.
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MR. SPEAKER: I do not allow this
question.

SHRI SHAMBHU NATH CHATUR-
VEDI: Sir, I would like to know whe-
ther government will initiate pro-
ceedings on the basis of this Fact
Finding Committee’'s report or after
the Shah Commission has submitted
its report?

SHRI CHARAN SINGH: 1 can’t say
that yet. It may be we may send
some findings of this Committee to
the Commission and on others after
deliberation we may decide to take
action directly.
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SHRI CHARAN SINGH: This is a
question of opinion.

Super Thermal Power Station in
North Bengal

*651 SHRI SAUGATA ROY: Will
the Minister of ENERGY be pleased
to state:

(a) whether he is aware of the
acute power shortage obtaining in
North Bengal impeding the develop-
ment of industries there;

(b) whether there is a need of a
super therma] power station in North
Bengal to meet this shortage; and

(c) steps Government are contem-
plating to meet this shortage?

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN): (a)
to (¢). A statement is laid on the
Table of the House.

Statement

(a) The present availability of
power in North Bengal just balances
the load demand in that area. How-





